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The Motion was n gatived.

MR. DLPU1Y CHAIRMAN: We are
moving to the next item. Mi, G.R. Patil. He 15
not prescnt here. The next Mr. Arjun Aroia.

THE WORKMAN (DEFINITION) BILL,
1967

SHRI ARJUN ARORA (Utiar Prade<h) :
Mr. Deputy Chairman, Sir. ..

SHRI N. R. MUNISWAMY (Tamil Naduv):

Sir. T have a submission to make., We are
retiring and here are our Bills. S0, I wonld
request that each Bill may be discussed for an

hour, so that we can all participate in it.

MR. DEPULY CHAIRMAN :
taking them up now.

We are

i
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SHRI N. R. MUNISWAMY : We are sit-
ing only till 5 O’clock. At least an hour should
be given to each Member for his Bill.

MR. DEPU1Y CHAIRMAN : 1 would be
very much pleased if the House accommodates
you.

SHRI ARJUN ARORA : I wish you come
back.

SHRI N.R. MUNISWAMY : I wish the
same thing about him,

MR. DEPUTY CHAIRMAN : All right.

SHRT ARJUN ARORA : 1 beg to move:

“That the Bill (o provide for a uniform
dcfinition of workman be taken into consi-
deration.”

While moving for consideration the  Workman
(Definition) Bill 1967, T am conscious that at
the time at the disposal of the House today this
Bill cannot be passed and before this House
discusses non-officials Bills again I will no
more be a Member of the House and
the Bill will automatically lapse, but
the point that is involved in this Bill is such
that I hope some trade unionist or another. .,

SHRI BHUPESH GUPTA (West Bengal) :
1f you agree, it can be moved by Mr. Akbar
Alt Khan. Mr. Arora can m1ke his speech,

SHRI AKBAR ALI KHAN (Andhra Pra-
desh) : I am also reuring. .

SHRI BHUPLSH GUPTA: I want your
permission only 1o say that I move tne Bill. I
will not speak A Mcmber can authorise
a1 other Member.

SHRT ARJUN ARORA : T authorise him,
Sir.

SHRI BHUPESH GUPTA :  This Bill will
lapse. Tt is a useful Bill. Mr. Arora, I am sorry,
will not be here. You permit me to move it.
I am not speaking. I have done it in the past.

MR. DEPUTY CHAIRMAN:

respect of Resolution.

Only in

SHRI BHYJPESH GUPTA : How does the
Government move Bills 7 A Bill standing in
the name of Mr. K.C. Pant can be moved by
another Minister. A Bill standing in the name

T Cae
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of Mrs. Indira Gandhi can be moved by any
other Minister. How "is it done? The
general principle is followed. With the consent
of the House you can do it. They do not say
that the Minister moves thc Bill. Soand so
keeps the power. He can authorise me.

SHRI AWADHESHWAR PRASAD SINHA

(Bihar) : If the Chairman agrees, we are agree-
able to it. '
DR. BHAI MAHAVIR (Delhi) : In' the

meantime, Mr. Arjun Arora may continue hls
exposition of the Bill.

SHRI BHUPESH GUPTA: If there is
technically any rule, I move that the rule be
waived. Lct the rule be suspeaded. Ifitis in
the interests of this House and also if it is Mr.
Arjun Arora’s wish, letus comply with his
wish. Now, let the rule be suspended. All
right, T concede. This may lead to this inter-
pretation. But you can always permit the rule
to be suspended and it is not such a difficult
matter, Let this rule be suspended and let
another Member be allowed to move the Bill.
You allow it. That power you have got in the
House. I am not putting you in trouble, in
any difficulty. Therefore I think the House will
agree,

SEVERAL HON, MEMBERS : Yes, yes.

SHRI BHUPESH GUPTA : Tt is the desive
of the Housc that the rule be suspended.

MR. DEPUTY CHAIRMAN : There is no
rule so far... ’

SHRI BHUPESH GUPTA: Give a direction.
Sanction.

"SHR1 T. CHENGALVAROYAN (Tamil
Nadu) : Sir, arulé in respect of a particular
debate or a particular Bill can always be sus-
pended with the vote of the House, and on
the motion of Mr. Bliupesh Gupta you can take
the vote of the House. And I think the sense
of the House support this motion for
suspending this rule which permits a Member
who has given notice to move the Bill to
authorise another hun. Member to move that
Bill.

is to

SHR.I BHUPESH GUPTA : You may seek
the consent of the House. What are you look-
ing at ? The rule you can suspend.. That is
clear. Any rule you can suspend, RS

[ 24 MARCH 1972 ]

Bull, 1967 122

MR. DEPUTY CHAIRMAN: You go
through rule 71.

SHRI BHUPESH GUPTA: 1 am saying
that the rule be suspended so that another
Member can move for consideration. Under the
rule that yon have seen, it is liable to be inter-
preted as you have said the persor who
introduced the Bill. Now, Mr. Arora has intro-
duced the Bill. Normally, he is expected to
move it. We would like him to move it. But
as he has pointed out, he will not be here when
it comes up afict 15 days.  Now, Sir, this Bill
should remain with us. Therelore I say that
the particular rule should be suspended to
enable another Member to technically move the
Bill. And now you can suspend any rule for
this. That is within your discretion with the
consent of the House. .. . - ;1

MR. DEPUI'Y CHAIRMAN : You can

discuss the Bill for 1} hours today.

SHRI SHEFL BHADRA YAJFE (Bihar) :
Otherwise, the Bill will lapse.

SHRI BHUPESH GUPTA :_It is the unani-
mous wish of the House.

MR.DEPUTY CHAIRMAN : Who says,
unanimous wish ? -
SHRI BHUPLSH GUPTA ¢ I say. Isthere

anybody opposing it ?
SEVERAL HON. MEMBERS : No.
SHR1 BHUPESH GUPTA:

opposing it.  You are 10t opposng it.
say let it be done,

Nobody is
So, I

MR. DEPUTY CHAIRMAN: We have

never suspended any such rule.

SHRI BHUPESH GUPTA: 1 move that
the Bill be taken into consideration.

MR. DEPUTY CHAIRMAN : Let me go
through the procedure first.
SHRI BHUPESH GUPTA : You see—

everybody wanted it. I would say, T move that

the. . .

MR. DEPUTY CHAIRMAN: Please,
\ . .

please. -

i
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+ SHRI BHUPESH GUPTA:
we donot ask for suspension,
the,...

Ordinarily,
T move that

THE MINISTER OF STATE IN THE
DEPARTMEN1T OF PARLIAMENTARY
AFFAIRS (SHRIOM MEHTA) : He can
introduce the Bill again.

MR. DEPUTY CHAIRMAN: Mr. Om
Mehta says that if the Bill lapses because of the
absence of the Member in charge, you can give
a motion for intreduction next time. 'Chat is
what he says.

SHRI BHUPESH GUPTA : If a man dies?
Before he dies, keep him alive.

SHRI ARJUN ARORA : It was five years
ago that I iniroduced the Bill, in 1967. 1
introduced this Bill in the vear of grace, 1967.
It has come up for consideration in 1972,  Sir,
if you do not agree 10 suspend the rule on such
an occasion, no Private Member will ever have
any chance of getting a Bill passed. I say this
because T got elected to this House i1 1966, I
introduced it in 1967 and to-day just before I
am retiring, tkis Bill has come up for considera-
tion, The House and the ballot have not been
particularly unkind to me or to my Bill. But
if you adhere to the rule and do not even in
such circumstances agree to suspend the rule
when the whole House wants it, in practice it
will mean that no private Member will ever
have any chance of getting a Bill passed,

SHRI T. CHENGALVAROYAN : Mr.
Deputy Chairman, may I respectfuly draw
your kind attention to Rule 267 ? It says :

“Any member may, with the consent of
the Chairman, move that any rule may be
suspended in its application to a particular
motion before the Council and if the motion
is carried the rule in question shall be sus-
pended for the time being.”

So, Mr, Deputy Chairman, the suspension of
this rule is not for all time to come. We are
not legislating upon another rule. We are only
invoking the power that is vested under this
" rule with the Chairman to agree, for this parti-
cular motion and for this particular occasicn,
to suspend the rule with the vote of this House.

MR. DEPUTY CHAIRMAN: What has
the Minister of Parliamentary Affairs to say ?

SHRI OM MEHTA :

We are entirely in
vour hands. It i< for

you 1o decide.
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Ifyou give peimission to suspend the rule,
we would stand by it.

b

MR. DEPUTY CHAIRMAN : Tt is for the
House to decide.

SHRI OM MEHTA : Let it be put to  the

House.

SHRI T. CHENGALVAROYAN : Sir, it
does not apply to any other thing except to
this.

SHRI CHANDRA SHEKHAR (Uttar Pra-
desh) : Mr. Deputy Chairman, normally itis
not proper to suspend the rules. But in this
case Mr. Arora has mentioned a special  diffi-
culty, that he introduced this Bill in 1967 and
it has come up for discussion after five years.
And he says that if it is to be introduced again,
it will take another five years. Perhaps by that
time, that Member also will be ‘gone. So, it is
for you to consider.

SHRI SHEEL BHADRA YAJEE : Bhupesh
Gupta has got four more years.

SHRI BHUPESH GUPTA : Bhupesh Gupta
may be dead by then, Let us not go into
that.

e

So, Sir, I move that the relevant rule be

suspended  with regard to ihis particular
motion.
MR. DEPUTY CHAIRMAN : Which rule

doyou want to suspend ? Rule 71 or rule

63 ?

SHRI BHUPESH GUPTA : T have not got
a copy of the Rules. The rule which says that
the Member who introduces the Bili should
move it, should be suspended in order to enable
another Member to move it.

MR. DEPUTY CHAIRMAN: Rule69 or
71 or the definition clause ?

SHRI T. CHENGALVAROYAN: Only
rule 69 is to be suspended.

SHRT SHEEL BHADRA YAJEE : What s
the difficulty, Sir ? i

SHRI CHANDRA SHEKHAR: Mr.
Deputy Chairman, by suspending one rule, [
think, you cannot introduce the Bill. You will
have to suspend Rules 69, 71, and then. .,
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MR. DEPUTY CHAIRMAN : There are
a number of rules, I do not know what. ..

SHRI T. CHENGALVAROYAN: My
submission is that the bar to move this Bill
which stands in the name of another Member
is contained in Rule 69, If that Rule is sus-
pended under Rule 267, then the Member
who is authorised by such suspension gets into
the shoes of the Member who has moved the
Bill and thereafter Rules 70, 71 will apply to
him. I cannot understand how all the Rules
should be suspended,

SHRI BHUPESH GUPTA : The rule is this.
Here the rules say, the Bill shall be moved for
consideration by the Member who introduces
ite But if another Member is authorised, that
is, if I am allowed to move this Bill, then I
may step into the shoes of the mover; ifl
am a Member of the House, other rules do not
affect me.. .

MR. DEPUTY CHATRMAN: If we sus-
pend Rule 69—that the Member in charge
should move—if we suspend it, then who should
move the Bill ? We are only omitting that
particular clause that the Member in charge of
the Bill should move it.

SHRI BHUPESH GUPTA ; He has autho-
rised me.

MR. DEPUTY CHAIRMAN : But where
is the rule ?
SHRI BHUPESH GUPTA: The person

who has introduced the Bill has authorised me
to move, ..

SHRI 1. CHENGALVAROYAN : By your
proposing to suspend Rule 69, the introduction
of the Bill is not at all prevented. Itis the
introduction of the Bill by another Member
who does not get the authorisation in the
absence of suspension of the rule. ..(Interruptions)
I do not think the difficulty will arise. .,

* MR. DEPUTY CHAIRMAN: How? If
we suspend Rule 69, then who should move
the motion ?

SHRI 1. CHENGALVAROYAN : Suspen-
sion is with reference to prohibition. The
prohibition is that that Member alone should
move. It does not go to that extent of saying...

MR. DEPUTY CHAIRMAN: Itis not
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charge of the Bill to move the Bill. If we
suspend that Rule, then there is no other pio-
vision regarding the Member who should move
the motion.

T

SHRI_T. CHENGALVAROYAN: No,I
do not think so. It does not extend to that
CXtent, N

i

SHRI BHUPESH GUPTA :  Here it is for
the consideration of the Bill.  You said just
now that in the case of a Resolution a Member
can authorise another Member to move. Now
you say in the case of the Bill this authorisa.
tion cannot be done. 1 want only suspension
of that particular rule so that authorisation is
bermitted here. Once authorisation js permit-
ted, just as in the case of the Resolution,
another Member moving it has the right to
reply and the debate can continue.  Similarly
in this case also the debate can continue. Other
rules are not affected at all because the person
who is authorised to move for consideration by
waiving the rule, if that person remains, along
with him remain all other considerations.
Therefore, only one rule need to be suspended
here, the rule that binds the Member who has
introduced the Bill to move the Bill. In this
case Mr. Arjun Arora who has introduced the
Bill be permitted to authorise me or anybody
clse in this House to move it. The matter ends
there,

MR. DEPUTY CHAIRMAN : Rule 159
is there, sub-rule (2)—

“A member may, with the permission
of the Chairman, authorise any other mem-
ber in whose name the same resolution
stands lower in the list of business, to meve
it on his behalf, and the member so autho-
rised may move accordingly.”

SHRI BHUPESH GUPTA : Same position,

MR. DEPUTY CHAIRMAN In that
case both the Members have given notice of
the Resolution. )

BT

SHRI BHUPESH GUPTA : When I move
a Resolution, suppose I am here, I can autho-
rise some Member to move it provided . . ,

MR. DFPUTY CHATIRMAN :
also given notice to introduce it , , .

If he has

7 k)

SHRI BHUPESH GUPIA: T am giving

prohibition, It only empowers the Member in‘ the notice now . ..
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MR. DEPUTY CHAIRMAN : No, nod.
There is no such specific rule regarding Bills.

SHRI BHUPLSH GUPTA : For Bills
there is a rule. That rule says, in the case of
a Minister, either the Minister must move for
consideration or any person authorised by the
Minister. In the case of Private Member's
Bills, it says, the person who las introduced
the Bill . . . Therefore, T suggest the waiving
of the rule, you waive that particular rule
which makes it mandatory for a person who
has introduced the Bill to move it. Here vou
waive that rule and allow some other peison
10 move it. o

SHRI AKBAR ALI KHAN : May I make a
submission ? So far as this rule is concerned,
it relates to motions—153. So far as Bills are
concerned, there is no such provision. There
is no such prohibition .. .

MR. DEPUTY CHAIRMAN : Prohibition
for what ?

" SHRI AKBAR ALT KHAN : For the other
man to take it up. If there is anything like
that, then the question of suspension arises. If
there is no such prohibition, the House or the
Chairrran can use the discretion.

MR. DEPUTY CHAIRMAN : The ques-
tion does not arise because the rule is specific.
The hon. Member in charge alone can move
the motion.

SHRI AKRAR ALI KHAN : Occasions
arise when that person authoiises somcbody
else. , ) ot

MR. DEPUTY CHAIRMAN : There is no
provision for that in the Rules.

SHRI AKBAR ALI KHAN: There is no
provision in the Rules against that also, If
there is nothing against it, there 1s inherent
power and discretion in the Chair and the
House and you can use your discretion with-
out suspension of the rule. Shri Arjun Arora
can authorise somebedy else in that case,

SHRI K. CHANDRASEKHARAN (Ke-
rala) : Rule 69 refers to the consideration
motion and not introduction, as hon. Member
Shvi Chengalvaroyan sought to make. The
consideration motion has got to be made by
the Member in charge and the Member in
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charge, with refererce to the previous pro-
vision, is clearly the Member who has sought
leave for introduction and got the Bill intro-
duced, with the leave of the House, before
this honourable House. If Rule 69 is suspen-
ded, there will be nothing before this House
and nothing can be done by this House be-
cause there is no motion at all. In the cir-
cumstances, Rule 71 is probably the one which
could be suspended and even if that Rule is
suspended it will be impossible to take out of
the content of Rule 69 the words ‘Member in
charge’ ana those words will continue to be in
Rule 69. Therefore, unless Rule 69 is amended,
it will not be possible, in my humble opinion,
for any other hon, Membet ito moyg .this
motion, . ’

Then come the difficulties presented by Shri
Arjun Arora. He said 1hat the Bill was intro-
duced in 1967 hut it 1s coming up for considera-
tion only in 1972. This is a very serious matter
which should be taken note of by .the Rules
Committee and the Rules pioperly amended.
Lven if we suspend any of the Rules, it will
only be a negative approach to the problem.
We will not be able to givea positive content.
1 hope that the concensus of the House is
certainly in favour of amendment of the Rule,

MR. DEPUTY CHAIRMAN : The Rules
Committee may take due notice of what Shri
Chandrasekharan has said. After introduction
of a Bill, it should not take such a long time
for consideration of the Bill,

SHRI T. CHENGALVAROYAN Will
you not please invoke Rule 266 which says
that when tbere is doubt with regard to any
matter . . . ’

MR. DEPUTY CHAIRMAN ;: Shi
Chandrasekharan has raised another important
point. Undoubtedly the Bill that is being
cansidered by the House is rather an important
one and it is rather unfortunate that we will
be missing Shri Arjun Arora. He will not be
here to persuade the Government to accept
this measure, The important point which
has been raised by Shri Chandrasekharan ig
that when a private Member introduces a
Bill, it should not take such a long time before
it is considered by the House. That matter
should be gone inte by the Rules Committee,
Now let us leave it 10 Shs Arjun Arora to
express his views on this Bill.

SHRI BHUPESH GUPTA : ThisI do not
understand. Somebody has given you some
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interpretation. I should lihe 1o have your
permission. Give me your consent to move a
motion.

Workman (Defiuition)

Sir, I move a motion 1n respect of the Rules
to be suspended 1n order to enable somebody
else to move the Bill. T should demand that.
Sir, give me the consent to do that. Forget
all this. Give me the consent to move that
motion. Sir, give the consent to me. Why
should 1t not ke done ? Sir, when the enure
House is asking for it, 1s 1t morc sacrosanct
than the entire House ? I should Like to know
this. There is not one dissent here and sull,
I find, 1t is reluctant to change 1t.

MR. DEPUTY CHAIRMAN . How it 1 to

be done ?

SHRI BHUPFSH GUPTA. Sir, we do
not ask for a change of Ruleinlewity. We
ask for it br-cause therc 1s some sentument
over this matter and we have some scntiments
here also. Therefure, T say that you nced to
suspend one Rule only which makes 1t obhiga-
tory for the man who 1ntroduces the Bill to
meve 1t, just to suspend 1t 1n order that he
can authorise another person to move 1t pen
pasu. No other Rule needs to be suspended.
Why this bogey 1s created P Tt 15 brought
1r line with a Private Member’s Resolution
Sit, by a Resoluuon you can do anything
You can suspcnd all the Rules here v a
Resolution.  Sir, there is not one note of dissent
here. Lven mv friend, Shr1 Om Mehta, 15
not opposing not even the Government 1s

opposing 1t and rightly so.

i,

So, Mr

MR. DEPUTY CHAIRMAN
Mehita, what 1s your view ?

SHRT OM MIHITA : Sir T will go by

your ruling.

SHRI BHUPESH GUPTA : Sir, he has
no objection,

MR DEPUTY CHAIRMAN : What do
you desire, Mr. Bhupesh Gupta ?

SHRI BHUPLESH GUPTA : I have de-
cded . . o

MR. DEPU1lY CHAIRMAN - No ‘de-

cided’. What do vou desire ?

SHRI BHUPESH GUPTA : Pardon, Sir ?
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MR DEPUTY CHAIRMAN : What is
yvour desire ? Ihat you should be allowed to
move it in place of Shr1 Arjun Arora.

SHRT BHU PLSII GUPTA : Yes, Sir.

MR. DEPUIY CHAIRMAN : How can

1t be done ?

SHRT BHUPI'SH GUPTA : 1hat is there

2lrcads

MR DEPULlY CH\AIRMAN
pending what Rule ?

. By sus-

SHRT BHUPLSH GUPTA: Al that

there. .
MR DIPUTY CHAIRMAN By <uspen-
dipg what Rule ?

SHRI BHUPLSH GUPTA : By a Resolu-
tion. Gire me the night to do, to move. Then,
automatically the other pait remains suspen-
ded.

SHRI CHANDR.A SHEKHAR : Mr. De-,
puty Charman, Sir, 1t 1s very eavy to say so,
to sav that by a Resolution the House can do
it But, supposc tomorrow the ruhing party,
by a majority wants to suspend all the Rules.
Then, 1t will he a very sad day if you suspend
all the Rules hv Resolutions One Rule can
be suspended  but even then mn a very speciat
situation. I do agree with Shri Bhupesh
Gupta that the House s fully authorised to
suspend all the Rules or dissolve this House,
IThat T know But we should not create a
precedent whereby we suspend all the Rules
m order to briug one Bill. Mr. Deputy Chaur-
man, Sit, the Bill may be a very important
one. But, many wmportant Bills we have
discussed 1n this House and Mr. Arjun Arora
has laboured hud all these years in this House
and we have also tried to assist him and many
Bil's have been passed during the last three
or four years. We know the fate of this Bill
Bui, at least in form, we should maintain the
1ules of parliamentarv democracy and T think,
Sir, 1t will not he proper to suspend all the
Rules m order to retrieve one Bill thal has
been moved. T have also the same sentiments
about the Bill and more so about the mover
of the Bill  But, Mr. Deputy Chairman, Sir,
I would like 1o say that we should not create
\any unhealthy precedent,

\

B
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SHRI BHUPESH GUPTA : Sir,1 am not
suggesting the suspension of all the Rules. Tam
asking for the suspension of one Rule which
makes it obligatory for the person who intro-
duces the Bill also to move it
creating any bad precedent. I would not
have said this if there was no unanimous
desire expressed in this House already. The
provisivn is already there and your can sus-
pend the Rule. The ruling party, when it
wants, if it wants it, it can do it and nobody
can stop it. Therefore, Sir, I say that you
are not creating any bad precedent and that
there is already a provision that you can, by
a majority, alter it. Majority does not do so.
We do not do so. The question does not
arise. In regard to a specific case it has
happened in this House when Rules have been
waived to make certain things done for a
momentary requirement, not for all time to
come, not even for the next day.

I am not

SHRI CHANDRA SHEKHAR : It is not
so simple. I have every respect for the opinion
of my friend, Mr. Chengalvaroyan. But if
you see the rule it has been said that if you
want to introduce a Bill you will have 1o
give notic.. You will have to suspend that
rule. Then you will come to the introductory
stage. There again you will have to suspend
the rule. Again, the question will arise as to
who is authorised. There again you will have
to suspend the rule. So much confusion will
grow. It is not so simple. Only by a bald
resolution you can do, saying : “Instead of
Mr. Arjun Arora this House does authorise
Mr. Bhupesh Gupta to move the Bill”, If
you move such a motion, that motion is carried
by the House against the Rules of the House.
Only then he can be authorised to move the
Bill.

SHRI MAHAVIR TYAGI (Uttar Pradesh) :
In this connection I want to seek a clarifica-
tion. In case the Bill is moved, what happens
to that Bill when the House is in possession of
the Bill but the Member goes

away or
resigns ? :

MR. DEPUTY CHAIRMAN : It lapses,.

SHRI T. CHENGALVAROYAN : MayI
suggest a way out 2 The easiest way

secms to be let Mr. Arjun Arora 1eturn to
this House . .,

(Interruptions)
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MR, DEPUTY CHAIRMAN : T think the
House will agree with you there.

SHRI K. CHANDRASEKHARAN : The
question is not one of suspending the rule at
all. We may by any majerity suspend any of
these Rules. But even by suspending Rule 69
or by suspending Rule 71 a positive content
cannot be introduced. It is not possible for
Mr. Bhupesh Gupta to move it. That is the
difficulty . . .

SHRI BHUPESH GUPTA : What is the
difficulty 2. .,

SHRT K. CHANDRASEKHARAN : We will

be where we are.

SHRI BHUPESH GUPTA :
rised by Mr. Arjun Arora.

It is autho-

SHRI K. CHANDRASEKHARAN : Where
is the provision for that ?

SHRI BHUPESH GUPTA: Again and
again I am saying that for the particular line
which says that the Bill should be moved for
consideration by the Member who introduces
it, substitute : “y.. by a Member or by a
Member who may be authorised”.

DR, BHAI MAHAVIR : May I submit
one thing? Since so many points have been
raised, may I suggest that you may consider
this matter and give your ruling after careful
thought and, if necessary, after consultation
with  Chairman ? In the meantime, Mr.
Arjun Arora may be permitied to proceed
because I {ear that the remaining one hour
may be lost in technicalities and what Mr,
Arjun Arora wants to bring and place on re-
cord of the House may also be lost.

MR. DEPLU'TY CHAIRMAN : All right.
Mr. Arora.

SHRI ARJUN ARORA : Sir

PR

SHRI BHUPESH GUPTA: My fear is
that it will lapse,

MR. DEPUTY CHAIRMAN : Please listen
tome ...

SHRI BHUPESH GUPTA : What is a rule ?
When you waive a

rule, you remove the
obstacle part of jt . . ,

.
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MR DEPUTY CHAIRMAN May I
request you to please listen ? One minute.

I request vou not to press your point because,
as pomted out by Mr. Chandra Shekbar and
Mr Chandrasekharan, we have to suspend
so may rules if we have to allow any other
Member instead of Mr. Arjun Arora to move
the Bul. Will it be desirable to have such a
precedent ?

There are two things, The first is whether,
by allowing you to move the Bill, we can pass
the Bill into law, The second aspect 1s that
the hon, Members would like to express their
views on such an unportant matter, The first
aspect 1s very clear ¢ A private member’s
Bill 1s very rarely accepted by the House ; it
cannot be made mto law. If you want that
this particular Bill should be made mnto law
there are other ways for it, You can persuade
the Government to introduce the Bill from
the Government’s side 1itself. So it can become
the law. If the hon. Members want to express
their views on such an important matter, there
are many subjects coming betore the House
when the hon, Members can express their
views on this matter. It 1s not necessary that
we should go on suspending all rules and
allowing Members . . .

SHRI BHUPESH GUPTA . Who has
asked . ..
MR. DEPUTY CHAIRMAN : Mr.

Chandra Shekhar and Mi. Chandrasekharan
have pomted out that by suspending one
rule. ..

SHRI BHUPESH GUPTA
authority only to suspend one rule.

MR. DEPUTY CHAIRMAN . Ir will not
be possible, as powted out by Mr Chandia-
sekharan.

SHRI BHUPESH GUPTA . Why should
not 1t be possible ?

I want your

(Interruptions)

SHRI ARJUN ARORA :

move ;

Sir, I beg to

“That the Bill to provide for a un:form
definition of workman be taken 1into con-
sideration.”

Sir, I hope that the consideration of this
Bill by the House today will draw the attention
ot the Government to something which the
Government  should hase done long ago
There 1s 1n this country quite a long history
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of labour legislation. Labour legislation in
this country began in the latter half of the
19th century itself and it continues. The
object of labour legislation was at first to
provide for the observance of cettain minimum
norms of terms and conditions of emplovment.
During the last 30 years anothei ohject has
been added and that is regulation of 1ndustrial
relations,

[Tue Vice-C'HAIRMAN (SHRI A, D, ManI)
in the Chair]

After independence in this country, social
security and welfare have also hecome ingre-
dients of labour Jegiclation. But somehow there
1s a defimtion of ‘workman’ or ‘employee’ in
every piece of legislation which 1s different
from the other The result 1s that which some
workmen, some employed persons get the bene-
fit of certain lakour laws, they do not get the
benefit of other laws. The Government and
the society have not been unconscious of this,
ButI am sorry to sav that the matter has not
been considered in a comprehensive manner.

The National Commission on Labour was
the last authority to apply 1ts mind to the sub.
jeet  Its Report 1s disappointing i the sense
that the Gajendragadkar Commussion confined
itself only to the need of change in the defim-
tion of ‘workman’ in the Industrial Disputes
Act, and said @

“Qur vicw 1s that the defimit.on of the
word ‘workman’ should be based on func-
tional as well as remuneration critena,
While only managenal and administrative
persunnel may be excluded irrespective of
their salary supervisory and other personnel
whose remuneration exceeds a specified limit
could also, reasonably be excluded. This
limit which 15 Rs 500 per mensem at pie-
sent should be suitably raised in such a way
as to put an end to the present anomaly of
very highlv paid personnel resorting to in-
dustrial action and seeking the protection
of the provisions of the Industrial Disputes
Act,”

“Raising of the wagc ceilings will be
particularly justified in view of the fact that
in wndustries using advanced technology,
wages of many of the supervisor workers are
found to be in excess of the prescribed mim-
mum, that 15, Rs. 5007

I say that this recommendation of the
G yendragadkar Commussion is disappounting,
firstly because that high-powered Commussion
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considercd only the definition in the Industiial
Disputes Act and secondly, came to the erro-
neous conclusion that e¢ien if for manual
labour, techuical nature of work, people are
paid a higher salary, they should not be
considered ‘workmen’, In the country today
there aire certain technical people who get
paid more than the managerial personnel
but if the mnaturc of the work rumains the
criterion, as it has remained all along, they
should be entitled to the protection given
to our workmen. That way the recommenda-
tion of the Gajendragadkar Commission is
anti-working class when it says that highly
paid personnel should be debaried from resort-
ing to industrial action., But that alone is not
the purpose of this Bill. In labour legilations
in the country, the words used are ‘workers’ in
the Factories’ Act, ‘workmen’ in the Industiial
Disputes Act, and ‘cmployee’ in the Payment
ot Wages Act, I want that the same term be
used in all the labour legislations and the
benefit and the three main purposes——that is,
observance of minimum norms or conditions
ot employment, regulation of indusirial relations
and providing for social welfare and wellare
measures, should be available to all the work-
men which should be uniform in all labour
legislations, The most important and the oldest
Yabour legislation in the country is the Tacto-
rics Act which defines under section 2 (i)
‘worker’ as:

“A person employed  directly or through
any agency whether fot wages or not in any
manufacturing process or in cleaning a part
of the machinery or premises uced for a
manufacturing process or in any other kind
of work incidental o1 connected with the
manufacturing process or the subject of
manufacturing process,”

That is quite comprehensive as far as il gaes
but the Factories Act is nol applicalle to
people who are not connected with the manu-
facturing process. Office clerks, for example
peonc in a factory, chowkidars, people connect-
ed with sales promotion, are all excluded from
the definition of ‘worker’ under the Factories
Act. Many of these who are excluded {rom
the Factories Act are cevered by the weekly
Holidays Act of 1942 which is applicable 1o
shops, restawiants, theatres, etc. There every
person employed otherwise than 1n a confiden-
tial capacity or in a position of managcment in
any shop, restaurant or theatre, shall be allow-
ed in cach week, a holiday of one whole day.
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So for the purpose of weckly holidays every
person who is not employed in a confidential
capacity or in a position of management is con-
sidered fit for the proteciion of labour legisla-

tion,

Then after independence there has been

lepislation for plantation labour, for mines
labour and for those employed in operating
motor vehicles. In all these thiee the definition
of ‘workman’ or -worker’, whatever the word
uscd, is diffetent. For example in the planta-
tion workers meays a person employed in plan-
tation for hite or reward, whether dircetly or
thiough any agency, todo any work, skilled
upskilled, manual or clerical, but does not in-
clude certain categories, Here people employed
for supervisory duties are debarred from getting
the protection of Plantation Labour Act of
1951. In the case of mines, the definition un-
der section 2 (h) is this, A person is said to
be employed in a mine who works under
apfointment by or with the knowledge of the
Manager, whether for wages or not, in any
mining operation or in cleaning or oiling any
part of the machinery used in or about the
mines or in any other kind of woik whatsoever
incidental to or connected with mining opera-
tion. This expression ‘incidental to’ gives a
wide coverage but even here the definition is
not at all clear. In the case of the Motor Vehi-
cles Act the definition is worse. One of the
most impo1tant pre-independence labour legis-
lations is the Payment of Wages Act of 1936.
It applies in the first instance to the payment
of wages to persons employed in any factory
and to pcrsons cmployed otherwise than
in a factory, upon any Railway by a Rail-
wav  Administratiop, or either directly or
through a sub-contracror by a person fulfilling
a contract with the Railway Administration
but the application here is not automatic. The
definition itself says that the State Government
may after giving three months’ notice of its
intention of so doing extend the prosisions of
the Payment of Wages Act to any class of per-
sons employed in any industrial establishment
or .n any class of group of industrial establish-
ments. So while the coverage here can be wide
the fact that the coverage can be done only by
a notification issued under the Payment of
Wazes Act makes the law ineffective. Of course,
section 1 (6) of the Payment of Wages Act
say> that nothing in this Act shall apply 1o
wages payable in respect of a wage period
wh’ch over such wage period average Rs. 200/-
a month or more. Now, Sir, tLis most impoitant
piece of labour legislation which guarantees
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that wage will be paid to a person for work
done is applicable only to people whose average
wages are Rs. 200/- a month or less. This
could have had some utility in the year 1936
but icday with the prices rising every day, with
the cost of living index going up, this has ceased
to have any meaning.

Sir, T give you the example of the” Kanpur
textile industry about which T know. In 1938-39
the average wages of textile workers in Kanpur
were Rs. 19/~ per month. Now, even the
minimum wages of a textile worker in Kanpur
Indore, Bombay, Ahmedabad—all textile cen-
tres, are more than Rs. 200/- per month. As a
matter of fact, a four-loom weaver handling
automatic looms gets more than Rs. 400/- per
month. Therefore, this Payment of Wages Act
has become meaningless for him. If an empley-
er is cruel, and the trade uniors are weak, the
employer may, at the end of the month, t¢ll the
worker, “Gs away. You will not get your
wages because your wages arc more than
Rs. 200/~ Sir, my Bill wiil not be passed, T
know, but what is the Government doing about
the Payment of Wages Act, 1936 ? Why does
it pot amend it ? Sir, compared to August,
1989, the prices have risen more than nine
times. The cost of living index for the wurking
class in Kanpur was 100 in Avgust, 1939. As
compared to that 100, itis 975 today—such
has becn the extent of ihe rise. But becauss of
the lethargy on the part of somcbody in the
Labour Ministry, this definition in the Pay-
ment of Wages Act, 1936, has ncl heen
altered, and what was perhaps useful in 1936
continues today but it has become absclutely
meaningless.

Then, Sir, one good picce of lahour
legislation is the Indusirial Tmployment
Standing  Orders Act, 1956. The purpose
of this Act is to nake the employer tell
the worker the terms and conditions of his
cmployment and his employment is iegulated
by the Standing Orders certified by an autho-
rity appointed by the appropriate Government.
This Irdustrial Employment Standing Orders
Act is also not applicable to all the people;
particularly it is not avplicable to supervisors
who draw wages exceeding Rs. 500/- per men-
sem. As 1 have pointed ouwt, the National
Labour Commission presided over by Mr.
Gajendragadkar has itself said that raising the
wage ceiling beyond Rs. 500/- has become
necessary. ‘The fact that the definition in the
Industrial Employment Standing Orders Act,
1956, has not been altcred means that the
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employer may not decide the terms of employ-
ment  for supervisors getting more than
Rs. 500/- per month. Now there is hardly any
supervisor ‘worth the name who does not get
more than Rs. 500/~ per month today. The
is that the Standing Orders Act is
meaningless for the supervisors,

result

Sir, the Industrial Disputes Act was passed
by Parliament v 1947, Jt was amended in 1956
and the definition of “workman’ as given in the
Industrial Disputes Act, 1947, was so amended
that today any person who is employed for
domg any skilled or unskilled, manual, super-
visory, technical or clerical work for a higher
rcward is considered a workman, and if an
irdustiial dispute relating to dismissal or dis-
charge or retrenchment of a person arises, the’
dismissed, discharged or retrenched workman
also becomes cnritled 1o the ktenefit of the
Act for purposes of the dispute relating to his
dismissal, discharge or 1ctienchment. Even
here supervisors get the coverage of the Act
ouly if their salary does not exceed Rs. 500 per
month, The Natioral Commission on Labour

has itself recommended a change in the defini-

" tion under the Industrial Disputes Act, but to

my niter surprise the National Commission on
Labour has only said that there is need to
change the definition. It has not suggested whag
the changed definition should be. Tu this matter
the Gokhale Commission, which went into the
dispute of the employees of Burmah-Shell and
other foreign o1l companies, has done a litile
better, It recommended that the limit of
Rs. 500 mentioned in section 2 (s) (iv) of the
Industrial Disputes Act has become unrealistic
in view of the present level of prices and it
al'o recommended that steps should be taken
to  protect and
staff drawing a basic salary up to Rs. 1500 per

management supervisory
month by bringing them within the protectior
of the provisions of the Tndustrial Disputes Act.
You will remember that Parliament not long
The
coterage under the Payment of Bonus Act

ago passed the Payment of Bonus Act.

of 1965 is to those supervisory people who are
paid up to Rs. 1,600 per month. In view of what
Prarliament has alicady done in the matrer of
the Payment of Bonus Act, it is necessary that
supecvisory personnnel drawing up to Rs. 1,600
should be brought under the coverage of the
Industrial Disputes Act and all employees
working for wages. hire or reward and who are



139 Warkman (Definition)

[Shri Arjun Arora]

paid up to Rs. 1,600 per month should be
brought under the labour legislation.

THE VICE-CHAIRMAN (SHRI A.D.
MANI) : Mr. Arora, I want to ask you a
question because you are an expert on labour
matters. Under the Working Journalists Act
any person who exercises supervisory control
is disqualified from those benefits,

SHRT ARJUN ARORA: I am coming to
that. Working journalists are a very powerful
people and some of them get elected to Parlia-
ment and others hope to. There the definition
is much better. The definition in the Working
Journalists Conditions of Services, etc. Act of
1955 is this: ‘Working Journalist’ means a
person whose principal avocation is that of a
journalist and who is employed as such or in
relation to any newspaper establishment and
includes an editor, a leader writer, news
editor, sub-editor, feature writer, reporter,
correspondent, cartoonist, news photographer
and proof reader, but does not include any
such person who is employed mainly in a
managerial or administrative capacity being
employed in a supervisery capacity performs
either by the nature of the duties attached to
his office or by reason of the powers rested in
him functions mainly of a managerial nature.
I do not want and nobody wants that those
who have managerial powers should be
treated as workmen. But those who are not,
well, everyone cannot be Queen Elizabeth, So,
everyone cannot be a working journalist. So,
my submission is that what has been given
to the employees under the Payment of
Bonus Act in 1965 should be given to all the
employees under all the labour laws. I could go
on quoting definitions from various labour
Acts but I know that the time at my disposal
and at the disposal of the House is limited. I
will content myself with drawing your atten-
tion to the definition in the Employees’ State
Insurance Act, 1958, where the word
‘employees’ has been used and not ‘workmdn’.
In Australia also in all labour legislations the
word ‘employee’ is used and not ‘worker’,
‘workman’and ‘employee’; these three words
as used in this couniry. So, my submission is
that the Government should bring foiward
legislation doing away with the use of three
words ‘worker’, ‘workman’ and ‘employee’ and
come to the Australian practice of using the
word ‘employces’. And let every employee
who is not exercising managerial powers and
who is drawing salaries up to a prescribed
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limit get the benefit of welfare measures,
social security legislation and the legislation to
regular industrial relations in this country.
Sir, the matter is important ; the matter has
been under consideration for years. But somc-
how, the progress in the matter has been dis-
appointingly slow. As pointed out, the
Payment of Wages Act of 1936 remains un-
amended and  the limit is Rs, 200. The
employers in this country are not very good,
but they are not so bad as to deny wages
carned to the people. If they deny, the
Payment of Wages Act will provide the em-
ployees with no protection.  Similarly, there is
another piece of labour legislation, though
not connected with my present topic, and
that is the Workmen’s Compensation Act,
1923, Sir, that important picce of labour
legislation which is a most humanitarian legis-
lation has not been drastically amended after
1923, Sir, 1973 is not far off, it will be 50
years old within one year. And it has not
been drastically amended, In 1952 and 1953
when our present President, Mr. Giri, was
the T.abour Minister, some work was done to
drastically revise the Workmen’s Compensation
Act. Notes were exchanged, memorandum
were submitted and opinions were solicited.
But when he resigned, the other labour
Ministers forgot all about the workmen who
get crippled in industrial accidents, they forgot
all about the dependants of workmen who di'e
in industrial accidents. And that Act has not
been amended.

Sir, T will take one more minute. This will be
perhaps mv last speech in this House. And as
a trade unionist who has spent his lifetime in
the service of the working class and who will
spend the rest of his time in the service of the
working class, T request Mr. Khadilkar to
take up a drastic revision of the Workmen’s
Compensation Act and give it first priority. And
1 also appeal to him to bring forward a uni-
form definition of ‘workman’ patlerned on the
Australian line, a little better than that of
Gokhale Committee’s Report on oil companies,
and let all cmployed persons in the country
have the henefit of social sacurity legislation.

Thank you, Sir,
The question was proposed.

THE VICE-CHAIRMAN (SHRI A.D.
MANTI) : Before I call Mr. Yajee, I must say
that the hon. Member, Mr. Arora, has made
a notable and significant contribution to this
subject. Mr. Yajee,
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oft girodg ot ITgATERE  Aiad,
AT AT AVIT ST W oA F, W
IR FHAT & A3 §, sEHr qfewrr &
gravg W o faggs g+ & ameq @ g,
I9HT § qgfET & qUAT FWIE 1 9§ 3%
arg gafag a1 Wi ; Mifs fGgawa 3
faamaz gia arr §, aras g8 feat )y
qfes Haga AWM AT ITH T gF T o1
g | zafae 41 fua anan f5 7 395 fam
F qUYA ¥ ; FifFH T F4 35 a9 &
HSG F AT FTH FIQ AAT g A G
7z a1 § fr gar wegy & weaew §,
AR WA * wvaed 0 W favaw g, ¥ aga
et & AT g qwgd w1 gy feawa
g1

W gW XA J FEy & BF g ;| |
¥ GHIAFTE FT AT FAA G gATSTATR
IRAT FIT , FASAT FIT F, IgAT oA
gfearrar i a9 & ol aF A FT °9F
g, a1 fe= Ot g § RIS FY AT
frg a@ & @viv (| zafaw atzw Su<E
HTE, TSl 1§ a7 Fg & g IE TS & f
f ot gaTr Hipar gtat §, E wAT A
grar gq g3q 1 31, v g T gw 9w
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143 Workman (D finition)

- T e p—

[+ =fvaas qra | Y

fag 500 FY stz 9 1,000 FT faar sT )
# guaAaT g fF waraard) 397 7 59 938 F
sqaeyy ALY £ | 99 g9 {AIHQAE A7
A g a1 st garw gftzwmin g ag 41T 6@
E AT AR | SASiaT #1 qfedrar
923 {1 AfEE, STFT wh1q agAT Mgy |
zg faq &1 & gEdT Far g, FT gArd
grelt &1 fadad ST ACE, T2 qIA A
srd @1 g, fatas awm, afsa St e
w9 fagas @7, I @A ug
AT & f5 g1 snzarEd & 2 fE awwr
93 gz WX gz faar wm, G oE
fagas aradr 1T Igar afET g F30 )
Zqfeg grofy oisa dATTF - AGAT FA  HAT
#T fear f& aFR &1 wam wgse fwar
fFf 3g avg & FgAAT ATEA &1 FAIQ
YFTT AT O WEF q1Ef 9 AWAIIE
F1 agu fwar 2, g€ 7€y, JAar F sgar
auyA ff foar, S 97 A7 gU, AF T
F FA@ gT, AFFA F TATH §Y IAH ATG
FUIAATE F1 1T 7 7¢ F g0 amliasy
F TAGAT W MR I Wafasw 7 a1y
FAT ®AX@T GO, FIA ARET &, FI1T
FHAd & 7 uw g faear § arqrw | v o
faear &, @ 98 ua@ESTA @IF g T,
ag 7El 1T § | gHIL qAFIT A g | T
agme fradr sz A & 1 1939 F ity 17
TAT, W AT AGE QYL F, A& F I
A4 98 AT & | A1 56 AT ¥ AAT FIE
TF FATT §IAT TIAT § A1 IAF! I TS ]
a1 sqa1 fawar ar, S€Y & Fyua< g, #fE
5-6 AT AEME qg T3 § | TAfGT Tg S
qfestrar 8, ag & fa8as UF gHIT AT A1E.Y
T W91, IEF I1E SHFT GITITAY T&IE
Fg 30 &, ¥ anaAar g % et stor adar
ot &7 ag faw wqu R, ATFTRN | ST gH
quISraIs F1 19 Siad g ar 918 FI5 o)
g ¥ F19 F2, fewmr ¥ A £ 92
Al ¥, FIg T8 T T FIA FI, FA

FI@ME 7§ FWF, IW@TH FH FLag |

[ RAJY A SABHA ]

pill, 1967 144
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gAY AMIFAIZ &1 eqmAr FIATE A
gard &t wiwar snfas dAifa g, fag #v ew
fafaa anfas Nfg Fg3 &, fax gw fawes
THITEY T2 &, f|sy aur qudy g7 J[ar
qiferdy F3d &, THY T AT TAA AT
2 1 zg® wifas aftaqd 7 AIF@FAT 2 |
fag awg & gAay Swar F fazam f2an 2,
IEF g9 N ANF gA@ qem ¥ fAwar
Gy &, awendy g9 Har w9 g T
ga I welt iy ofwdr ghaer a
AT ¥ qrF F79 ¥ FaH (HAT FT 9WA
Y Aifm w7 @Y g, wfd s A e
fqwed afY & 1 gafeg omar & & gail
Hav w1 T ggrd Ay TS ITH
qre® T4 &, afg 95 SuF g T A
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F4H AR KT § 47 faar ¢ 957 g0
A1 GRIET T AT A8 @R AT F
AHIAATZ 7 TA0TAT TET 1A WiT Stqar ¥
frzra sraett Y eng <R €Y @ fir fama
q #7 EIME 1 AT Arzd AuTET A,
frarar & & fezar @1 wigwla dhar g
farar & & guifady @ sl @ar &
AT 39 awg oY wfsani g gw dW o§
2 7 70 AH & ¥ afsaar e 9%
¥ g ¥ § ) zafan aaar A o frzarw
faar & sasy oFx @ &g ¥ Gifes
aftaga fear @@, a9 AFAT 2o
ST AT S 3939 g g, faAA gue
SFEIA AT 7 97 9gd € 7 ¥, AU 2,
dqafed & | gAT AATAATET A W AFAT
FH g, ARG 417 & A gaay fyq
axg at frarag & st g, IFaT @femav
arz3 39 1 9z 72 fa@ &, ag sAFr @
WL 9g AR Fa@ 98 FT BN A @ qM,
afex 37 a7 g7 foa 1 39T *F &7
% qfcug #9347 ST FY, a9 @@
qEAT 7 F AR 9% @A g1 g9 g, asiy
S IAFT AT A1 W@, ALY At 7Ly £
T a1 93 W< wAr A, gFE afeq ¥ wfEy
faqrz TomArd & FIF W €9 79 | fages
ZFIATHY AFAT JME 9T & | AQFT I q0q
g FY qFa 2 fe e g3 wan ofew
Jazv ¥ g | 39 fau sngar 15 QA
grar A8 & 1 zafae o fadas el ada
qvrer St 4 var g 5 gwqw ¥ ansifaay
37 SudteA, afewmar fraa 9 & fou, st
wWEY ¥ qAT T AR FAT & W I
qYg 41 auw A 9, g aga 3fEa
AT gaw gz afwmr agaa arfggy 3w
A za¥ ok smar fA9eT g fr gw afe
AT ARISTATZ 1 TAGAT  FAT A& &
A1 SR S WEAT &, A9 g a8 & qawgq
*1 gaft g ol IEFT WA WA gq AN
AAAT TF GAE g | FATL o Fo o
F grdl o2 aEnd § o ww ¥ wifw &
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T [y sz A ’

frpre &Y W § L fR &IF TR 9T ga
A1 g a7 . Unterripum) g g;g‘fﬁ'
Fqarar fr SEFr Tod gwk fawar g,
3T zaqr faaar §, o gfard R
gax day & o #¢ 2fad, gu ot FEw &
St famr &, g9 ¥, T FTH FAC AL
&7 QU | OF 1T AT AT AN AGIIATHT
FRT AT T Y A A ey gRT
wwge ARG # @, wfea sw wifE
¥ foFre g, Tafou SAga FT A9 QEv
g9 Fg WE | AT Fgd ¢ FF A wifq
@ T FIfT w70, F9E fEegaE
Fr | zafen gwmfa o, SoFrgeEw
fateamad avq g, ¥ & 919 Y&reqad &
fams @17 @@ &, a1 9AFT & FgAr Awgar
e sndaw 3 g Farg Q) =3 | A
39 a1 fx gar g axe 5o <@ & Sfea
ITF T &Y A9 AT 7Ey A7 A1 NS B
@ FEN ST q9F qar Y fiw @ S
Unterraption) g Srafaay 9 qrdi Fgdy &
frgaas 3aww § ag i & Wi g
fr sy & wedtaar &, SfFT aw @]
FEAITY | I WEAT FY A9 agled |
a7 & qAIfaF qEr @A Afgg) A
FT AW A § AT, figed qidl, wfew 39
¥ & g (go%e Iw, UW-HAERE, 49 |
&F) F1 AuETISET fFAT a7 o & @Ay
q9ger IEqT AT FT NT FE A S
58 q® Y A Wy A NG T &)
AT W R A W I F ENE | T
AT @AT qrEf & v sqar gafgae
& ST & ST 91 AR ATaF Aaqr o UN-
WEITSTISAT FT AT 37 § | Unterruption)
gfF g7 AN aeg ¥ w@ar &) 39
feg g stad #1 azfed, o figeq  aref
AT, SAar &Y qrEl  AEF 1 eng -
WEATEAT FY THAT AG 1T, a8 F o717
AT AT W@ g1 A A gwear #
1T Y g AT | 19 AT F¥ Ao w3

[ RAJYA SABHA ]

Bill, 1967 N

off fiaRaT T@ (ITX WRA): § AN
St &1 gfFar star Far g & f@dr g7 &
oY 9g wafawr 3 @ geaF famy <4

st MSAF areir : TE AT EH AW, gW 55
FUS FAQAT F1 I AT AMGH T A 75
qIqE JAAT ¢ FAfAT ATaFT ot I &, R
q FIW g 9guRw &M, WFAT T [EAAT
s afgaere § 2, w9 A wfagar Qv
ATT A ATZAM GFA ArAT F1S AT GHIT A

*f| g WS 13T : AW AT AV
JEA A& & | 99Ar @y ) aFR W
=gl |

ol Moz o ¢ g IR ] A
AAFAT & | 317 qOF ST AWET qAGA
# #79 FIQ gu it 9T g q&F 7 AHAT
H14T, @ ST AFIATTEHT 1 FF9T A O
srafaat &1 7§ Fgm ar fraswr g,
AAGTA FEAT TLAT & | & q94) GIFT F
+t #gar g, frad saar-sda & ave faar
saF1 W Fgar g FF arfsosc anga, aoq
qAST qiga &1 faw v g ag Avwwy
SgFr qfearar #1 R o 957 T F SR
@13 | A9 AT ATET A1 AFGA A FIH
4, 6 &1 a9 & F13 3w, e say
9ge @ifemFy mrgy ¥ fragw @ fF ag
fae ord, 2% daemw ¥ o) g &
JqT HATGY T dA § A FW FEA A
A &, @At 3AFT qHA] Ay wwad § 6
ST EAR A%HGT §, oAAEr &, IA%y 9fe-
Wi A froa 1 S 95g A1 AR IER
g, ITF qry gAEA WY W@ zafeu d
grAar g f5 soft gu arlt sl ey
Y #T St fadaw & saEl gIET # AR
FAT Afgd ST sEE) wEAT F qra-are
Tg HERAET AT Afey fF gW @ a<g
F AT =79F fadq® =137 ok o gAR
w4 JF A S AT Iq@E FET T2 & IR
Far FT & A1 aforrar 71 faega 737 ;
T wgmid ¥ gmfas gad o 3f #@
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FY argAsar ¢ fvad fF g7 auy sic
fra® qaF17 FiIvE g AMET | g gF H
Hqifas afkgdT T A7 AEaFgFar g0 @
@ wedl & Wiy #H W faguF Fv @eEy
qrég F2av g | 97 fgeg

sft Svdim R AT (UASET )
gqawafa AgEa, § 59 fadas &1 gadq
FAT§ R 3@ FFEAg H TF q@ A
FgAT AT § (% Sgf aF 3@ fadas &1
graeg g, AFEHT FT 0F agq IS Q9 @7
g o f&F gaar aweg & vy WY aigR garn
& o gy W I S fagaw <@ g
3gd TeEdy v zEEfewme w7 ) FET
g A aga a<r wrar § yEr wa7 o g SifF
farire X ¥ Ge-raAras ITTEN F A7 FAT
FEY AT AW E AR ag fwdr
FFR ¥ =W fqd9% F g 9T ALY gr
&I AR gAY I gEEAT AR T
F H|EIT & | TIAF A AR TAF AE F
AL 3 IFRX & B-Gl& IAM-HF T
Arar ¥ § foasr fF oE-al smadr S
g ok ag &/ uwde F wewia W Ady
yETE AR IAF qEY AfmF I
FA & | a1 T AR & Feh-3FATIS T
I ST 978 999 § IAP AL FIA FIT
W S FAT ST GRFE A T ¥
ara frd) S AT W sAaEar gATR 9qIAA
gt & 1 wifes 1 A &1 A qE ITH! @A
galk Aa@raradl waar g wifas AR
AFT FT grary €T EAT R, @fFT 7§
Fraeq TEA B qRAg W F4aT AY gRAT
zfez ¥ fad it 14T a7 gAQ, SA FEAT
¥ gas ey gER &1 W SiEFmA agl
famar T THF FRW § GAF-JAT 9T ]
gFIT FY N @A F1 fawdr g foow
arady #Y TFEA AIET @M, 98 A AL,
AT WAF, G WA, 1A WL AT A 1A IF
F F@1 § AR R 9w aifes & wsft
s 41 saxt fawre o 31 S gl &
sreaT T AT @I FH FI & A TG
e g war A aforar §AwE F
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R0 fEdt gFR F SRawT wff an
g AR afrw &Y gfe ¥ faad o
FITA § 95 ITF IAT AN AL ar £
WX F A g7 A feafa 7, 9fF 7 ga%
Atfa® g g, IqFT 9 4 ©A2 g, za-
foe & fFeT 9F1X ¥ F99 #t o993
TEY AT, AT IT wfah ¥ grvq Aveqq F
T AT T @ oz gL F wfaw
W FET F o@w fFE owww ¥
Araifaa #341 Arfey, gg & a7 srden
St ¥ FFAT ATET 1 IFW @A 9% A
§ qenaT fHar g, qrag 9AF wwEs o
A8 & % F1€ T ®32T F FaT w1 v
L waT T FE o &, frar ) gae
F oA, 59 9% ¥ 3997 A5
# AT &, IAFT A qfygd g, a9
aivfez 3awr fasd =ifgd | s gARY
AW A R AT TW AW H & wfww g,
TR AFAETE FA% §, A A8 afraT of
T TET g1 ST RFEAT F 3faw,
grefomaiez & geay, 9% fou FAT &
#+qT qfXATAT FIAAT G T, XY AT FY
T 9D H STl Aqgy § vy St ¥
foq aaeft g afefatia & weaz, w7 5
AT ATATELN JIA TAT, FIET A% fofa
az ¢, FTRATE F iAT a7F NAI, 3IAH
AT AT & | g ST Mt st ey Ay
&A1 H QY A E, N GrE-AT gy 7Y 7079
AT AAET & OF F1H 39 &, 972 Wil
A AFT AT AT TE I 9 BT By
&, @fFT agT ax warzTe AT HzT A faea,
feafaga e ad fa=ar, wifas £ g
¥ ag AFT @A g, A1 a1 9% w14
aad § 9R f99 &g wifqs qrrs & war
39 &1 M0 ¥ 977 FT 37 §, 9% g
Y gd @=ar arfae | 9w A ¥ gaw
Freeazd F1 Y AT FE § ( T Feiged
F T8 ST qaT G IR g a4 Ay g,
3 ¥ IT FECRT F AT F AT F17
FW § AT FERTA AN F 9qaAR
FIH A A FT fEU St &, ST AAF0 1
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[ =0 strdver =g A9
gfeed, wlaea #Y gfez & F1E grer 3 21
a3 agd g1 AT 497 IW F HIW F, A OF
gfafsaaar £ wgear F g § | 375 foag
FATY ATHIT FAT FIAT ATEA & 7 37 I
T A FO TAT &, T FAR FAT F U IAF
dgag ¥ 1% Y@uH & | 99 ag & aFar 5
UF qgq 4% AR, ATAAIZSE JFLT F AT
aeRTe W GO HOAT AfaFr A, TEAAw oY
FT aFAl &, 9g AtAS § qeg oft FT aFA
afra foa s & as< 1 47 forw fear, 7
qE TFAFT F 09 AT T §, T F4g qfA77
FA1 gwa, 7 TRe) aH1T § naddze naad
1 1% stfawx & v fad § a9 35 95T
glzg ORI TR Fd ¥ oorEl Al A
FHEA XA & QAT F | G AR FgAT 8
gFR #1 AMEd fF F19T F a’T FE
T gFI ¥ asd o fwm ;g
Jrady, A1 97 2 AVPY w@ar g, 3 AE%
@At &, $azdr Qae o afowrar § sar 2,
F gfaw g gFd & | AT, eI ArfAE
feet 7Y AAwT w@ar g @1 saF fou g
qra4TT AR FA § gr wifgw, A oA
argear gt wifge fw foga gremaae
foar, I IAFT TEAEAT  Fd2T freq ¥
Z ar 7 3, FfFa uF Ay gefeqw ag #17
fF Ay #1 Z39Q w@r §, TwWET W@ g,
a I & far w@r & 3 9dd & fag
IGr 2, 99 gg ATeHl & qia &1 fwar 2
AT w17 w1 7 F fag gE @ glaad

[ RAJYA SABHA ]

(Raja) Ram Kumar Press, Lko., 2+-5-72/570.
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faadt gt =fed, e wfyzat aady
TZAT &, FIEM 97 @A § AT wifasl
F ER WIHT ®T F AQU AFAT § , g
UF g3 WAFT gHEAT AR IN F {7
e 3, T Ao 1 gfer & w7 7%
ALHIX 9ZF Al FIAT, I IF FITA F
g1 9 TH T F NIFAT A 34 AT qH
ZWIW QW F dax uF Afafwqar 4
wFEaT ¥ 95 gg aral @l & agar &t
AT TEY X wET | 98 qAw  foafq § o
SAF! GAAT FY ATIIIFAT 2 |

a & AT gEAEE  wgRT ¥ qwT
FEN-—38 O 7 et @l @ §—3F afws
ATHFMFWE, i N fag v § 7z
FIH FI 3T AV & &7 § 59 G947 FT
qEFAT FIA AR IT A9 F1 g faard
#1 3fec & gw @7 @aw faw & w9 #T,
FIEIT 9T HT qq19 19 foF 2@ 97T & A
qeh TFOATAT DAL §, T G 7 gfee

Wt g 9T F:X R e

5 A% g & WA FT AN AT F @y

& Wag zEw A ¥ ag faar T @ §
afaT & 30 uF AT FY AT GIHIT F,
S ATHTT FIJ GY, I9T WNOT  GHIT
FIGT § I oL 3
THE VICE-CHATRMAN (SHRI A, D.

MANI) : It is 5 o’clock. * The House stands
adjourncd till Tuesday, 11 A, w,
The House adjourncd at five of
the clock till eleven of the clock on
Tuesday, the 28th March, 1972, - ,



